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15339, On learning about this circular from oress reports
e abbliied to the Government for revision of opension in
Marchni. 188%S%. The Department of EQOﬂOTic ATTairs wrote to
111 dive h ~eduired under Annexure A-6 dated
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feLuer uateu o.lo.clUU dUU]Ideb S edugsLe TOf revision o1
— - - R U TR | [ P R [ R . P U T,
Uay 200, wWas reitgceiLeu., Lauer Ofrt. Lrie FesuunuegnLs
furnished nim the around for reiection of his readuest.
o - e — e = . A e 2 | I —— e 2 . .} - e - 1a — A -

2. re Hdd, oy vgiverlrt ni1s LG I1IOTnN aur thiw [ Y active
service. Thne learned counsel contended that the apolicant
was eiigible to submit his ootion in terms of oDaraaraoh 4
ot the Annexure A-6 and that the around taken by the
respondents for reiection of his reguest is adainst the
soirit of Annexure A-6. The learned counsel also brouaht
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ection bl!ddt:.WHlUlrlb'Vb'f wdads nitdner ., AS 11 the case

of OM dated 26.11.87 was not beneficial to nim. Thus. he
did not oot for fixation of his pay in tne scale of pav of
NFS5G. Thereafter he retired on 30.6.88. His cension and
other retiral benefits were calculated on the basis of his
oay in the scale of Grade I of 1IES (JAG). i.e..
Rs.3700-5000. The learned counsel submitted that the
aoolicant had intentionallyv not aiven anvy fixation of his
Dav in  the NFS3G. the same beina not beneficial to Hhim.
According to the learned counsel the orovisions of
oaradaraoh 4 of DOPT OM of 22.5.89. the abolicant 1is nob
eliaible to exercise his option to Tix his pav in the opay
scaie of NFSG. Paradraoh 4 of the said OM reads a&as
follows:

"4, These orders would be deemed to have

taken effect from the Ist January. 1586,

In the case of those Government servants

who have been aooointed to sSuch Dosts not

o
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INVolTving assumotion of duties and
Frespoinsibilities of greater imbortance
w.e.T. 1.1.86 and are holding such oDosts
on the date of issue of these orders
SNoul ise the option within a period
of three months of the date of issue of
this O.M. it they want to switch over to
- oy - 1]
the new formulations.
. The learned counsel stated that the aoolicant
submitted nis obtion as oer Annexure A-6
nat he nad been in service. He had retired long
588. The Jearned counsel admitted that the
took a lenient view and asked the aopolicant to
ootion so0 that the matter could be referred to

e Lo submit his ootion in terms of Annexure A-6.
not nold any oost in NF3G on 22.5.85 when
-6 was issued. We also find that the apolicant
cnalienged the alieged discriminaticn in
of the orovisions of Annexure A-6 between those
olding non-functional selection arade posts and
ere not nolding such Dosts.

4, rrom the above discussion we are of the view
tnat the aooclicant had deliberatelv not chosen fixation of
Dav in the scale of NF3G in terms of OM dated 26.11.37 and
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